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18.07.2017- C.P. No. 174 / KB / 2017 — Satish Chandra Lakhotia & Others —
Versus- A-One Association of Alliance Club & Others.

ORDER

Ld. Lawyers on behalf of the petitioners as well as respondent nos. 2,3

and 4 are present.

Petitioner is reluctant to argue the case on the ground that he is going to file
one CA Application. On the other hand, Respondent has also submitted
that he is not in a position to complete his part of the argument today itself.
Under such circumstances, it is difficult to proceed with the hearing in
piecemeal manner due to long gap in between the hearings. Hence, both
sides are directed to come prepared with briefs without fail along with their

written notes, if any. No further time will be granted.

Fixed on 10.08.2017.

(MANORAMA KUMARI)
MEMBER (J)



